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16.454 hrs.

BUSINESS ADVISORY COMMITTEE
SIXTY-SIXTH REPORT

Shri Rane (Buldana): I beg t{o pre-
sent the Sixty-sixth Report of the
Business Advisory Committee.

Mr. Speaker: We went into a num-
ber of items, Bills for the next week
etc., and the report contains the allo-
cation of timc for these things.

16.46 hrs,

DISCUSSION RE: SCARCITY OF
RAW JUTE

Mr. Speaker: The House will now
take up the discussion on the state-
ment laid by the Minister of Coin-
merce on the Table of the House on
the 16th August, 1861, regarding the
block closure observed by the Indian
Jute Milly Association ow'ng ‘o scar-
city of raw jute.

Shri Indrajit Gupta (Calculta-South
West): In initiating this discussion on
the statement laid by the hon. Minis-
ter of Commerce in this House on
the 16th August in response to a call-
ing-attention-notice, rcgarding the
block closure observed by the Indian
Jute Mills Association owing to scar-
city of raw jute, I would like, at the
outset, to bring to the notice of the
House that this discussion is being
raised at a time which seems to b ex-
tremely critical for the whole ,ute
industry and the jute trade.

Fromn the newspaper reports that wa
have seen this morning, we find that
there have been a series of confer-
ences angd discussions held in Calcutta
during the last two or three days,
between the Chief Minister of the
State and representatives of the Indian
Jute Mills Association and also of
certain trade union organisations, on
matters arising out of this problem.
We also read in the papers that to-
morrow, the 25th August, there is
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going to be some sort of conference
or meeting in Delhi between the re-
presentat:ves of the Indian Jute Mills
Association and the Central Govern-
ment to discuss probably the question
of the fixation of a floor price or mini-
mum price for raw jute. I do not
know whether that is correct or not,
but certainly the Minister will con-
firm it, and I hope that he will also
take the House into confidence as to
what line Government propcse to
follow in this regard.

There is also an item of new: in
this morning’s newspapers, which I
hope is also true, which says that the
Indian Jute Mills Association has is-
sued u circular to its member-mills
advising them to withdraw the re-
strictions on production which they
had imposcd at the beginning of this
month, wh'ch means the restrictions
which have been imposed in the form
of allowing individual mills of the
Indian Jute Milis Association either to
curtail the working hours or to seai
iooms or even to close down, if neces-
sary, acrording to the amount of raw
jute which they had in their mill-
stocks.

It now appears that as a result of
these confabulations in Calcutta. and
as a resull of the agitation which has
been carried on persistently on behalf
of the workers and the jute growers,
some results are following, and it is
certainly a welcome sign. 1 hope that
al! the interests concerned, namely the
Ce:tral Government, the State Gov-
ernment, the employers as well as tae
workers and the jute cultivators’ in-
terests will all consider this questionm
in a rational and reasonable manner,
so that the long-term interests of 'his
great national industry of ours can be
properly safeguarded and protected.

Now this statement which related to
the question of block closures was
primarily meant, in the first instance,
to raise the issue of the effects of *his
on labour. But it was dealt with by
the Ministry of Commerce and Indus-
try and therefore the statement laid
on the Table on the 16th has dealt,



4697  Discussion re.

in the main, with other questions of
production and consumption of raw
jute etc. But I have first to point out
what I consider to be certain ser:ous
inaccuracies in this statement
which is the prime reason for my
wanting to raise this discussion.

Here it says on page 2, that the pro-
posal of the IJMA to either be allow-
ed to bring about another block closure
of mills—that is to say, the third
closure in the month of August—or
alternatively to be allowed to scal an
additional 18 per cent of their Jocms—
there being 12 per cent sealed  zl-
teady—was discussed by the roepre-
sentatives of the IJMA with tha West
Bengal Goverament and the laticv did
not agree to the proposal. I -ubmit
that this statement by not so much
stating something wrong as by making
an omission puts the West Bengal
Government itself in a rather awk-
ward position, because the fact of the
matter is that this disapproval ¢f the
IJMA's props-al was also shared in
by the Central Government—] ao not
know by which Ministry; that 1s not
‘ny job to know. They will ‘ell us.

It is qute evident from the public
statements made by the State Labour
Minister, Shri Abdus Sattar as weli as
by Dr. B. C. Roy—who made his stat.
ment yesterdav  quite alrealy and
categoricallv—that ‘Neither the Gov-
ernment of India nor the West Ben-
gal Government agreed to such a
step being taken inasmuch ag  they
were not quite satisfied that the jute
situation was such as to warrant
closure of the mills’.

It mav be due to oversight or some-
thing, but this statement by implying
that the respons bility for disapprov-
ing of this proposal belonged only to
the West Bengal Government has
done an injustice, because the fact of
the matter, as stated quite clear!y by
the State Ministers, is that the Central
Government also expressed their dis-
approval of this move of the LIMA.
Therefore, the matter takes on much
more importance.
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What happened after that? Despite
this disapproval, both from Delhi and
Calcutta, the IJMA gave permission
to its member mills to take any such
action as they pleased on the basis of
their own calculations of their raw
jute supply. Here the statement says,
‘It is reported that a few mills
have stopped working intermittently
for two or three days at a time for
want of raw jute, but no mil! has so
far becn closed for longer periods of
more than one week'. This again, I
submit, is perhaps due to inadequate
information  with the Commerce
Ministry. Actually, three Ministries
shouid be present here to deal ade-
quately with the different aspects of
thix problem: the Labour Ministry is
involved, the Agriculture Ministry is
concerned and of course, the Com-
meree Ministry is also there. There
are aspects with which perhaps Shri
Kanungo may not be able to dcal as
adcguately as I would like him to.

The statement made is an incorrect
onc. The fact is that after the IJMA
gave freedom of action to its memebr
mills, the position which has develop-
ed-—as far as I know—upto yesterday
was that three mills have closed
down completely, on the plea of not
having any raw jute in their stocke.
They are the Gourepore Jute Mills,
the Nafarchandra Jute Mills and the
Prsbartak Jute Mills. Many of the
mills have closcd down at least one
shift out of three. Many of the mills
have reduced their working hours,—
which were already reduced, from 48
to 45 and from 45 to 424,— further to
35 per week, at least 10,000 looms
have been sealed by a large number
of mills, which meang that about
25,000 to 30.000 workers have becn
affected, that is to say, rendered
unemployed.

Just as a matter of jllustration, 1
would say that one of the big groups
of mills, the Jardine Henderson
Group, which has got half a dozen
mills under its contro!, has decided
to seal an additional 18 per cent of
their looms—which was the origina!
proposal of the IJMA. As a result of



4699 Discussion re.

[Shri Indrajit Gupta]

this, there has becn considerabl:
unemployment. A considerable numb-
er of people have been laid off ‘or
rendered unemployed. In three mil's
at this very moment, namely, the Fort
William Jute Mill, the Howrah Jute
Mill and the Kamarhatti Jute Mill—
in front of the gates of those mills—-
some of the workers have had tn
resort 1o hunger strikes.

So what I am saying is that in this
statement, which I have quoted earlier,
there is an attempt to minimise ‘he
impact of these developments  on
labour. 1 say that a very scrious
problem has been created and it
shou!d not be minimised. I hope that
this morning’s news, that under pres-
sure the IJMA has at last greed 1o
withdraw these restrictions imposed
in August ig correct. But of coursc,
there is no guarantee  for the future
as to what they might do again. As
far as the policy of block closures
which they pursued in June and July
last is concerned, the point I wish to
make is that the manner in  which
the Government have acceded at every
step to the demand of the IJMA  was
totally unjustificd and the manner in
which it has been carried out has
really inflicted a grave injustice con
the workers as well as on the futurc
of the growers.

1 have no time to go into the
history of these block closures, whi~h
were brought about by IJMA with a
three-fold purpose. One purpose was
to boost up the prices of their manu-
factured jute goods which also had
begun to fall. These couple of months
is the traditionally slack secason, when
our foreign customers do not place
their orders; they hold off from the
market. Therefore, the prices of
manufactured jute goods had begun to
slump.

The hon. Minister knows, as well as
everybody does, that the market in
jute goods and raw jute is one of the
most highly speculative markets. By
holding off from purchase they wanted
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in their traditional capitalist method
to effect a fall in prices; the IIMA by
restricting production was interested
for its own purpose in bringing about
this block closure of the mills.

Their second motive was to influence
the prices of the coming raw jute
crop. Everybody knows this. Thus
maticr will be debated tomorrow 4lso.
But I am afraid a new set of Ministers
will be sitting there. 1 am told the
Minister of Food and Agriculture will
deal with this matter tomorrow. So
we will have to repeat all this
tomorrow. Anyone who knows any-
thing about jute. knows that the jute
crop this year has been very good;
some people say that a bumper crop
hos begun  to come to the market
Instcad of expressing in my words,
it would be better for me to quote a
paragraph from Dr. B. C. Roy's state-
ment of yesterday.

Mr. Speaker: Why don't they
organisc a cooperative society for
spinning?

Shri Indrajit Gupta:
question of spinning.

It is not a

Mr. Speaker: It is a question of
cooperation by meang of which the
jute growers can sell their raw jute
direct to the Government or to the
mills. instead of having to pass
through middlemen.

Shri Indrajit Gupta: But if the
mills are closed?

Mr. Speaker: All the mills are not
closed. In South India they have
formed cooperative spinning mills.
What is the use of going on asking
those people who have refused? The
other alternative is what I said.

Shri Nagi Reddy (Anantapur): We
can nationalise the mills.

Mr. Speaker:
these people to organise
into a cooperative society?

Why don’t you ask
themselves
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Shri Indrajit Gupta: There are
other problems pertaining to this
industry to which I shall refer later
on.

Dr. B. C. Roy says:

“At the present moment, the
jute-growers are entirely at the
mercy of the buyers, consisting of
the Jute millowners and other
intermediaries, not only inter-
mediaries, These two groups of
people, who happen to be dealers
in jute fibres, can make the jute
growers absolutely helpless and
the latter have no other alternative
but to depend on chance. That
should not be the case. If jule
production iy to be made perma-
nent and reliable feature of the
State, and if such production is to
be promoted, it is essential that
the jute-growers must be assured
of a floor price.”

It stands to commonsense that at
this time the jute grower, the jute
cultivator, has no holding power; he
is forced to part with his raw jutc
the moment it is ready. This 1s the
psychological moment: this is not the
first time as this has happened so
many times in the past with the jute
mills association. It is o powerfully
organised and has its network of
agencies and middlemen  throughout
the jute growing area. At this moment
they are attempting by various mcans
to exert pressure upon the jute culti-
vators to part with the jute at the
lowest possible prices they could get.
This is the position which they have
been trying all this time. It may be
argued that the fixation of the mini-
mum price of raw jute should be done
before the sowing season. That is
true: that is a valid argument. But
the fact remaing that this has not been
done, for whatever reasons it may be.

17 hrs.

Mr. Speaker: As in the case of tea
where it is all planned in agreement
with the Tea Board—so many acres
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and so on—is there any such plan in
regard to jute to be grown in accord-
ance with the demand?

Shri Indrajit Gupta: No, Sir. That
is the whole trouble and that is why
we are arguing this point so
vehemently.

Mr. Speaker: There must be some
planning so that there is no wastoge
of jute. There must be a marketing
society so that it may be sold. If
nobody takes it, they should have a
spinning and weaving mill on ther
own, gradually. That is the next best
{c nationalisation.

Shri Indrajit Gupta: So, that was
the second motive to force the price
down. Thirdly, there is another point.
After many years a jute wage board
hais been appo'nted last year by the
Government of India to go into the
question of jute mill workers' wages.
So, there is an attempt by the IIMA to
influence the wage board's decision
because by creating an artificial atmos.
phere of cri-is it wants to show that
the industry cannot work normully
because  the raw jute supplies are
not available, etc. and so they are
forced to work on restricted time and
so on. They are thus attempting 1o
influence the wage board into deny-
ing the workers their legitimate
claims. The question may be asked
whether there is really any shortage
of raw jute. If one takes the absolute
figures of the total raw jute crop, there
is no doubt that last year the¢ raw
jute crop as a whole was somewhat
smaller than the average annual out-
put. But, the point is this. What
steps were taken in time? Here s
the ILJMA which boasts, correctly, of
being the best organised and perhaps
the most powerful section of the
private jndustry in our country, an
industry that has earned for us Rs.
130.150 crores every year as foreign
exchange, the bulk of it from the
dollar area and is the only industry
of this country of this magnitude
which is completely left unregulated
by the Government and s permitted
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to have complete and undisputed
control over everythipg from the fixa_
tion of the raw jute price, the way
of regulating its own production,
controlling exports, its working hours,
its labour conditions on a unifurm
basis. At no stage is Government
either in a position or willing to inter-
vene and to impose any firm control or
regulate it in the larger public interest.
This is what has been going on. On
the one hand, we find a big hulla-
baloo raised by the jute mill-owners
about the gshortage of raw jute. On
the other hand, it is on open secret
that with'n the Indian Jute Mills
Association, a large number of mills
were opposed to this block closure for
the simple reason that they had ample
stocks of raw jute. The whole
trouble is that some mills had enough
and some mills had less .

Mr. Speaker: The hon. Member's
time is up.

Shri Indrajit Gupta: I will require
some more time, Sir. Besides, a
numbur  of hon. Members whose
names are here are not present. Some
of them are not here.

Mr. Speaker: I will give him five
more minutes; he has takeir alread:
fiftcen minutes.

Shri Indrajit Gupta: The fact of
the matter is that a number of mills
as has been proved now during the
month of August, were not able to
carry on as they had not cnough jute
stocks, and a number of mills which
have indulged in dubious practices—
speculation, hoarding and purchase
and resale of raw jute—may be in a
position where their :tocks had
dwindled. But th: Jute Mills' Asso-
ciation, because of its organised hold
on a number of mills, compelled all
of them, in the interests of less effi-
cient and less honest mills, to go in
for block closure. I want to know
from the Government which gave
licence for 100,000 bales of jute
cuttings from Pakistan to be imported
as an emergency measure. I would
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like to know from the hon, Minister
how much of that was availed of by
the jute mills and how much have
they have actually purchased. I want
to know that when the price of long
jute in Pakistan is fairly reasonable
at the present moment, why did they
not come out, as an emergency
measure, saying that long jute imports
also will be permitted for two months
on open general licence?

Now, we find that responsible
quarters including Ministers of State
Governments are repeatedly saying
that although jute has com¢ to the
market, strangely enough, the m'lls do
not show any interest in buying it.
They arc¢ not buying it, This is
the position; the prices are going
down and the prices have fallen.
The prices  have  fallen over  the
Jast three months from  Rs. 62
per maund to Rs. 31 or Rs. 32
per maund which is the latest quota-
tion in the Caleatta market yesterday.
Il there 1s scareity of a commodity, do
the prices fall or go up? I think it is
a matter of the common law of supply
and demand. But here we find a
curious thing. There is jute scarcity
but the prices are going down from
Rs. 62 to Rs. 30 a maund!

Mr. Speaker: Is it said that the milis
are closed for want of sufficient raw
material?

Shri Indrajit Gupta: That is the only
argument. I would say that even the
block closures could have been avoided
if the IJMA, with its central control,
had been asked by the Government to
share out the stock ¢ mills which had
not ample stock, to .hare out the loss
and then adjust the accounts later on.
Rut nothing of the kind was done, No
corsiructive suggestions came forward,
Every time they rushed to Delhi, most-
ly by-passing the State Governments
also and they went back to Calcutta
and said: “Delhi has given permis-
sion.” We know all that. The West
Bcengal Government had many a time
pointed out that without consulting
them, they go straigh; to Delhi and
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after getting the thing done they go
back. So, the West Bengal Govern-
ment hag no option but to rubber-
stamp that decision.

Mr. Speaker: The merchants have
evidently copied hon. Memberg here!

Shri Indrajit Gupta: They are very
clever people,

Shri Prabhat Kar (Hooghly): They
get the things done where we fail.

Mr. Speaker: Just as some hon.
Members by-pass the State Govern-
ments, the merchants alsg are doing
it!

Shri Tangamani (Madurai): When
they come to the Centre we may have
to counter it!

Shri Indrajit Gupta: I also wish to
draw attention to the statement made
by the Jute Dealers’ Association of
Calcutta, who are also important peo-
ple in the trade, right from the first
day, they said that the blockclosure is
a manoeuvre and that though there is
an absolute shortage. it is not such as
to warrant such a drastic action. Since
last June, over one year now, they
have been carrying out these restric-
tive practices. First there was a ceil-
ing of looms; and then there was
reduction of hours of work, and then
this block closure; these were always
on the plea that there was scarcity of
raw jute

Therefore, my submissions are,
firstly, on this question of further res-
triction of production, the Government
must make it clear to the IJMA that
no further artificial restriction of this
type will be permitted. In fact, the
IJMA in a statement was forced to
admit a thing which even five days ago
they were denying, namely, enough
raw jute is now coming in the market.
I am also glad that Dr, B. C. Roy has
been able to persuade them at least to
come out with that admission. So, no
more restrictive practices should be
permiited. For one thing, you must
consider the 200,000 workers who are
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involved in this industry. They have
been subjected to a continuous wage
cut over the last year. I was a mem-
ber of the Wage Board. I know how
frustrated they are. This Wage Board,
consisting of Government representa-
tives and the trade union representa-
tivegs unanimously recommended a
small minimum increase—as an interim
measure—or a relief of Rs, 8.42.
Even that relief has proved to be no
relief because what they got from that
has been more than taken away by the
fact that their hours of work have
becn reduced to such an exteng that
their wages have been cut. Not only
that. Not only have the workers’ in-
terests have suffered, but the long-
term interests of the industry and the
cxport markets are being seriously
injured. That is my point, be-
cause¢ this is the way restrictive
practices are imposed. The prices of
hessian and sanking are put up. That
is why our foreign customerg tend to
use substitute materials. They are not
interested in an industry which is con-
tinuously manoeuvring the prices
against them. because of these artifl-
vial methods, apparently approved by
the Government. It is an extraordi-
nary thing.

I cun understand the claim that the
prices should not be too high for
foreign markets. But that is not the
malady. The malady is not the ques-
tion of highness of prices. The malady
is that there is no stability. One day
the price is down, the next day it Is
manocuvred up and there i« specula-
tion in the Phatka bazar of Calcutta,
famous in jute circles. How do you
expect foreign customers to go on deal-
ing with us? That is why they are
turning to other countries or to substi-
tute materials. If these things are
allowed to continue in a few years’
time, the result will be, a fcw enter-
prising mill-owners who want to make
as much profit as possible within a few
years may be able to do it, but in
another 10 years, thigy great national
asset will be ruined. The golden fibre
of Bengal is slowly being frittered
away and wasted. That aspect should
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be seriously considered by Govern-
ment,

Secondly, there is the gquestion of
fixation of minimum price for raw
jute. I hope the Government will take
us into confidence and tell us what
they propose to do, since I am to'd
negotiations are going to be held to-
morrow. My contention is that the
minimum price of raw jute must be
fixed at a level which will give the
raw jute cultivator a proper cconomic
price, covering his cost of production
plus a slighy margin, so that he may
have some incentive to go in for jute
cultivation in the next season also.
Otherwise, we find this cycle from
year to year. One year the prices are
downgraded and the grower is not able
to get an adequate price. Next year,
the production becomes smaller and
the prices are pushed up in the specu-
lative market. The third ycar again
the opposite cycle takes place. This
is not good for the jute industry at all,

Therefore, prices must be fixed and
*hose prices should be statutorily en-
forced. Or, if Government js not will-
ing to take such a step at this stage,
‘et them do two things at least. Let
them announce publicly that if the
prices of raw jute fall below  that
minimum, Government itself will enter
into the market and purchase the raw
jute directly from the growers. Let
them say so and give some confidence
to the cultivators. The Minister
w¥nows the system at present very well.
Even before the raw jute is ready, it
is atready mortgaged to moneylenders
and middlemen. So, I would suggest,
et the cost of production be properly
asscrsed.  Speaking about Bengal—I
do oy know about other jute-produc-
ing areas—the cost of production is
somewhere in the neighbourhood of
Rs. 35 to Rs, 40 per maund. Let a
proper assessment and a survey be
carried out. Let prices be fixed at an
economic level, which will give the
growcer A return on his cost of produc-
tion and also some incentive for grow-
!ng jute in the flelds next season.
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My third suggestion, which is very
neccssary and I think the Government
shouid consider it, is the question of
bigger intervention by the State in the
exprrt trade of jute goods. At present
it is limited practically to trade with
the socialist countries. That is more
cr less on a Government to Govern-
ment basis and it is good. The STC
is act'ng there and our exports to these
soviauist countrieg have gone up sub-
stantially in the last two years,
althovgh they siil} represent a very
small percentage of the total,

But ag far as the so-called tradi-
ticnal markets are concerned. to which
we are tied, just 8s wn are tied to the
Coma.cnwealth  markets for all our
exporis—I o not know what is going
10 hapren tfo it berause of the ECM—
the whole of thig jute export trade is
virtugily  tied ¢ twg or three
markcts—North America, South
Americat and Australia. The trade is
left (miirely te e private sector.
Only e ITMA a-: financed and sub-
sidiscd *y Government to do their own
research, send out delegations and so
e, But the poirt is, il ig high timc
this forcign exchange earner was
proper’s regu'atea to serve the inte-
rests ¢f the «cunicy and the country’s
economy. For that purpose, this valu-
able (r0Je (pnnou be :At entirely in
the hands of the private sector.

With refcrence to the traditional
market, therefore, my suggestion is
that at the two ends, a; the raw mate-
rial end and at the finished goods
end—export trade—at least as an in-
terim measure the Government should
enter into the field and nationalise or
take over or do it themselves direct-
ly. They should purchase all raw jute
and the export trade should be chan-
nelised properly through the ST.C.
In thig way the industry should be put
on a more stable basis. I would have
suggested that the whole of this export
trade should be nationalised immedi-
ately. I find Shri Kanungo is already
shaking his head. I know they will
consider that to be too drastic » step.
But, any way, as Mr. Sattar, our State
Labour Minister has said in his state-
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ment, IJMA is a very very powerful
force. This is what he said:

“IJMA, he added, wasg a power-
ful and well-organised body which
could create pressure, even @
crisis.”

We know that very well. Our people
who have been dealing with the jute
workers’ movement for the last 20
years know how Government faces up
to that pressure of IJMA. It rather
hesitates to face up to it. Now there
are some signs. Some say that we arc
expressing and saying things because
elections are coming. I am very glad
that the elections have an cffect on
both sides. Ii is good. 1 welcome it.
After all, Dr. Roy will also have to go
to the voters. We have also to go.
Let us both compete, the government
and we, to see how we can get the
votes. Let us put it in a very straight
way to the jute cultivators and jute
workers. Ley us use the interim period
before elections to stand up to IJMA
which had bullied and brow-beaten us
for so many vears. Together let us
stand up to them. What are you afraid
of? Let us say that this kind of
monopoly, racketerring which
is being allowed in this in-
dustry will not be allowed any
more in the interest of the lakhs of
workers and other people who are
connccted with the industry. The
whole economy of my State practical-
ly depends on this industry. Let us
say that this will not be proper and
the State is going to take adequate
measures {0 control and regulate it.

Mr. Speaker: Shri Banerjee.

Shri S. M. Banerjee (Kanpur): Mr.
Speaker, Sir, . . ..

Shri Bibhuti Mishra (Bagaha): Jute
is not grown in Kanpur.

Shri S. M. Banerjee: There are
some mills in Kanpur. There has bcen
& block eclosure

Shrimati Parvathl Krishaan
(Coimbatore): Jute is of national im-
portance.
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Mr. Speaker: Shri Banerjee sent in
his name earlier. There are some
hon. Members 1.0 gre interested and
who continue taking interest in cer-
tain subjects. Every hon. Member is
entitled to take part in any discussion.

Shri S. M. Banerjee: He did not
care to move his Calling Attention
Notice. He had forgotten about jute
at that time when I moved it.

The Mlinister of Commerce (Shri
Kanungo): Till what time is the de-
bate likely to continue?

Mr. Speaker: May I know who are
all the hon. Mcembers who want to
participate?

Some hon. Members rose—

Mr. Speaker: I find thvre are seven
hon. Mcmbers. How much time will
the hon. Minister take?

Shri Kanungo: 1 will try to be as
brief as possible and take only 20
minutes.

Mr. Speaker: That means about 1}
hours. We started it at 445, We
have spent half an hour. It jx 515
now. If we take 1} hours more, we
will conclude it by 6:45. I leave it to
the House. It is an important matter.
Or, we can go up to 6:00 and have one

hour tomorrow.
L ]

Some hon. Members: Ycs, Sir.

Mr. Speaker: We will sit up to 6:00
today and have one hour tomorrow. I
have got the names of hon. Members
who stood up now. Only they will be
called. Each hon. Member can have
ten minuteg only.

Shri S. M. Banerjee: Ten minutes
from now.

I have very carefully gone through
the statement made by the hon. Min-
ister and 1 find from the statement
that the proposal to observe the block
closu-e has been put before thr Gov-
ernment of India and the Goveiment
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of West Bengal earlier and it was with
the approval of both the Governments
that the Association decided on this
step. The decision was taken to tide
over the period of difficulty caused by
the acute shortage of raw jute in the
use of raw jute and the adjustment of
the consumption of raw jute with
available supplies, pending the arrival
of the new jute crop. when the posi-
tion was subject to  review. So, my
submission is this.

Mr, Speaker: As Shri Sen wants to
go early to catch a train, = will allow
him to spceak after Shri  Banerjee.
Then 1 will call Shri Prabhat Kar.

Shri S. M. Banerjee: With the two
mills in Kanpur and another in Saijan:
wa, there are three jute mills in Uttar
P.adesh. One of the mills in Kanpur,
the Maheshwari Devi Jute Mills, is a
member of the IJMA, whereas the
J. K. Jute mill is not a member of the
IJMA. But it is most unfortunate
that both the mills closed as a result
of the block closure, though after in-
vestigation it was found that one¢ par-
ticular mill. the J. K. Jute Mill had
cnough material to pull on, and with
great difficulty, with the help of the
State Government and the labour
machinery, we were able to persuade
the J. K. Jute Mill to restart the mill.
The IJMA, with the help of, or after
consultation with, the Central Govern-
ment and the West Bengal Govern-
ment, decided to have this block clo-
sure. I want to know from the hon.
Minister whether the State Govern-
ment of Uttar Pradesh was also con-
sulted in this. because there were
three mills in Uttar Pradesh., and my
information is that the UP Govern-
ment was never consulted before tak-
ing this decision, and it was only the
1JMA, the State Government of West
Bengal and the Central Government
which decided among themselves,
without consulting the other State
Governments,

1722 hrs,

{8imr HxpA in the Chair]

Another difficult situation has arisen,
The total number of workers affected
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by the block closure is estimated at
1,85,000, inclusive of 72.000 badli work-
ers not entitled to lay off compensa-
tion, This matter was never consider-
ed. When I wrote about this to Shri
K. C. Reddy, : had g letter from him
that this is most unfortunate but, after
all, this had to be done, for what could
be done if there was no raw material
available. He also assured that Gov-
ernment would see that the mill-own-
ers pay their lay-off allowance. But
here are 72.000 worke:s, out of a total
of 1,85,000 who are not entitled to such
lay-off compensation, I wish to know
from the hon. Minister whether they
have also considered that this block
closure had affected badli workers,
who are known as substitutes. so ad-
versely and, if so, what steps are being
taken to see that they are also paid.

Then I want to put another question
to the hon Minister. When the IJMA
decided to have thig block closure on
the ground that they were not having
raw jute or the required raw ju'c to
run these jute mills, what steps did
the Government of India take? Did
they institute any enquiry to ascertain
whether this so-called crisis was genu-
ine or not” Because. my information
with regard to the millg functioning in
UP is that there was no question of
shortage. When the interim award of
the Jute Wage Board was given, it was
only these three mills, not the mills in
West Bengal, that did not implement
that award. It is very unfortunate
that the meagre amount that is recom-
mended ag interim relief by the Wage
Board of Rs. 2:75 and 3-42 was not
implementcd by any of the jute mills
in Kanpur or in Saijanwa. On the
other hand, theyv are ready to follow
any instructions from the IJMA about
block closue. But when the IJMA
asks them to implement the Wage
award, thev refuse, They went in with
a writ to the Allahabad High Court.
Still the case is pending in the Allaha-
bad High Court.

My submission is that the Govern-
ment should have enquired into the
whole affair, whether this crisis was
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a genuine crisis or it was only an
annual feature or it was meant actu-
ally to deprive the workers or influ-
ence the Wage board’s decision. We
are sure the Wage Board is going to
decide on some increase for the work-
£ors.

The position is this. The current
forecast in the case of jute crop for
1961-62 seems to be favourable. But.
the actual extent of crop could be
estimated only when the new jute crop
sta.ts coming at the end of this
month, t was reported that the arri-
val of the new jute crop was delayed
for want of rain which was very much
nccessary for baling opcrations. Since
the rural arcas of West Bengal have
had adequate rains during the last
week, there are favourable chances of
the new jute crop coming into the
market shortlv, This should ease the
situation to a considerable cxtent.

I have very carefully read the state-
ment. I would have welcomed the
statement had it come from the .LJM.A,
But, I personally feel that this is a
carbon copy of a statement issued by
the LJ.M.A. Is the LI M.A. 5o powerful
that they could influence the West
Bengal Government and possibly
hondwink the Central Government
and get some statement gs they want-
ed to issue, to suit their own necds
and their own requirements? I am
constrained to believe that the *.J M A.
is really powerful.

About the meeting which is going
on or which is going to be held to
morrow about the fixation of prices, I
believe, some floor price <hould be
fixed. Shri S. K. Patil, our "nod Min-
ister, in Calcutta issued a statement
and said that the Government have
decided to fix a minimum price for
raw jute. I do not know whether the
Central Government will be able to
fix up a floor price or not. but the
LJM.A. with its influence has defini-
tely floored both the West Bengal
Government and the Central Govern-
ment. 1 would request that all these
matters should be taken into conside-
ration. KEspecially, when a particular
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mill is hot a member of the 1.JMA,,
is that mill entitled to close down on
the basis of the decision of the
1.J.M.A.? This is a matter to be investi-
gated upon. Both the mills are
functioning in Kanpur. The question
of badli workers or the future closure
of the mills depend upon the Central
G.vernment. Immediately they decid-
ed to close, immediately they posted
a notice on the notice board regarding
closure, ! intimated it to the Central
Government or rather the Minister
and I requested them to take imme-
diate action. I am sure that this crisgis
which the 1L.J.M.A. is going to create
is to work as a pressure cu the Gov-
ernment for fixation of prices and
moreover, whatever they have accu-
mulated, they want to increase the
price of the finished goods.

With these words, I fully support
the contention of my hon. friend Shri
Indrajit Gupta and request the hon.
Ministe~ to let us know what the pre-
sent position is and  how they are
going to tide over this crisig which. to
my mind, is not so serious as it pre-
tends to be, and whether in future,
they will take adequate steps to sce
that a dccision taken by the LJMA.
in their meeting is not forced upon
the State Government or the Central
Government. The Central Govern-
ment must take into  confidence the
State Government of Uttur Pradesh
also where there are mills. It is not
that the State Government of West
Bengal and the Cmntral Government
take a decision just to please the
TJM.A. and i1 is forced on the State
Government of ttar Pradesh, which
the State Government or the trade
unions are not going to tolerate in
future.

ot %o nYo Ww (1fmar) Wy
qET, AL AF T €Y THRT FT qryen
A A N @Y
fe ot ;g ot faely v Wiy
¥ gai # §, 3 s arfe Ao oW o
& am & ok ¥ G 3z ¥ Ay
frradvs A icfrm e gy WY &
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(= ®o o M)
g1 B TN ¥, 97 UF g9 €T FLAT

tigefea gy w AWl F oz @
@ f& T St W omwE € e
gt ¥ 2 F1 F1va= fran wn, Feah
qA9Z A T T WA A T4 | T A
A T *T A A aRz A 2

qzAT nE KA AW F AT ZATE
feame - 71 w1 faar wqF & 9 A
TAAT 2 1 wm AT ag Fmr ¥ f wmar
A F IEW W A TOUT A AT F,
famar afronw yg g@n & f& z=E
HANTH @0 H ozgl ;AT 9341 )
ag ¥@ &7 agT 3@ EAT § | A AF
a7 1 wae ¢, 97 9w ® qav W
surar qar faaar & 1 & awen g fw
I9 wAuT & Fral &1 G J@r fraa
£ A7 3AET A AT FE AT AT 2 )
@ Fz #€ # aga ¢, A1 I -
WE FEA FT g9 & A § )

Ay f@aE qEm AR ®O OH
qg= a1 W7 I F7 faar mn fw
™ A J, A fer ag mea Asv
&Tr AT} | TE gEo & 34 feamai A,
ST qZTAT F AR E | AT A AT H
qzan wifedl # =1 gWT EET 2, A
seqmAWsAEega ifaqar A
& AHTE, TEFTU, TE FTW 2
a7 mfegt o7 @ & W77 79 feAma
qumz & & B gura g & e,
gaTw qzqr A fem  dwra e
g NT g A qzar AR AT AA H
arar & 1 3z fer saw @ fw 3
SR RXAI@ T IAW wY I
¢, AR qEAT W M 9T A A A
avd & v g &, W W
FAN, AT AR A A
o wré 2wy arar agi €

it v fiwT 7T A wrwgfe
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¥ arv ° %37 | ZHIY @i A-weefnq
FTE | A7 | 9zar 99 § 7@ §, Afe
Fraqifed AR F I Y frzedT
& woar W aq fean, afs #-
mfes &1 gAgEEEs a far
AT AT A 3F a7g § BHWIA A T
A% | AT TF ITA P qHAT 9T, IHA
F-HTGIITT FT q2AT T JTT A TFT
W IWF amEge W F-wevfer &
qZqT JIel, d1 999 Az fgeg vAn-
faass o=ay 781 Ay | ag gua fgsA-
&4 & wtvg a1 &, Fifs 7 39% 79
sz &, Arfs ag fa=r & qvafer
7z g frar @% o 2 5w fE
ZAFT 9TAT T BT F 9T 97 AT
2 @@ F fo, It AT Qo WY AT
Jz g A7 ar= wg feeade #71,
it f& 3w fauifea oy gram &,
s w1 | ANF A A qIET &
FRMET § AT-@AE G oAATA 2
o7 WA FT AT A AT I AT
LU LG I I 3 B GO T 3
FTATTT GUT AT /A FF AT, AT T
A3 =G ¥T 4@ IAR fam aman @,
Tt ITHT ¥ qFA E—IT I I
g wF w1 9@ @Y famar &1 gw AW
7zt o7 fawma w79 @ § f6oazar
& g AT AT ¢, IW KT AR~
=% wbY Ad A aran @, faaEat A
w1t Ad "=

G 7 ATESH T FATH &, T AT
frgim heaH AT oA E, Y awn &
fs 9z fare wfedqea & @ ¥ 7
ord 1 Afeg & AW @ wRy &
fs #Atg A @ ¥ 1 TE
a7 W™ g € fwr avixr
o g AT g, W A o 8 Ty
T A W & 1§ TE W e g
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f& g Tt ae #1 T ¢, wiww
T A% T &7 wfuw g [
=fed | T gwiT AW faamr wA
I A FAT | gW | 8w
qiffsid WOAT AT FAE JGAT AT
/Y T A A A g mfear
Fr & I qAAZT J AET AT FE
grev W wq A #4792, Wify IAR
zq AT 1 &1 fowmr A9 foamr 2
fx f&q awg g #F1 &7 37

TH AFFAT ¥ a7 wgsaE 2 ¥
Tq AT A9EQT FT AW FT AGT {
TED WA WA I T HENAA FT
2q 29 &7 W7 @A FT ARIF 2,
v 4z 3@ 3%EE &1 fwar veen
qrzdT #, 1 IRFT AHF F fzAr a0
I TEATTINT | I T SHATA F
wam At a9 f& g w1 A
ATAFA 17T AFATE AT FIAT TTAT
2 A7 T AT W A 9T FAr 2, AT
FRE@EAT FAA § 1 FTFETAT AT
FHE AN E—AX 9T /A § FIM
& A7t wEETATH FAAT 2 7 AW
Fza ¢ & = A1 faw mr ) mir A
w1 7@, e @ g, Awe A@ g
afe wer omar 2 s qza fawrgmn &1
o9 79 9%a ¢ fe A uge
&1 7 JATH T THAT ¥

41T WIER &1 {597 &7 §7 q57
& wrT ) IR N fawea @0 gw
aaws § f ware omy &7 o) frar v
ZH vai a% § f& aTd &1 I G
forrr a1 A8 T oawE ke =
¥ AWA ¥ qTEr w1 9T goefaw
oz T wifgn, Wi SRaifea
% 3% 8wk el oY avE &
I AEH AT FT I AR KIE
T wfgy | wrHEw Ty Wit Q§
amr ¢, ot w1 § arr § o A fw
quT ¥ e & fewr T @}, wOW
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1% gaw1 @A wifge, afe fasr @i

e ¥4 | gAa g WY T Fev fw

foq awr 19 qzar &), & fawr W

T TG qF AT EY | W9 F evew

gy A

gV &R a9 & R werded &
FTW For faear wfee ) w9 @7
N ¥ W 9§ TF & 1 qAT IAEY
qur 7@ faerm, A a7 wifaw & #1
FI 7 W T WY ¥ A9 & I9 &7
|7 FT AT AAT, §A WTAIAT 7 q7
frie &t 2 1 W ga A, wx
aa wifz ®7 2w a7 T & qAr fw
ot SEAA T 76T &, TIar T FrEs
%A XS Tyr P, wfT A
F AR ~F MAT EF TSI
SqT I 7 foear & 1 S wa faeny
& a7 AT 3| CATYHZ ® KW «F
Tt oY agA 7 AR fRA-aagT g
FT T E ) AR agy KT &7 TEY
?  afag 733 wa surRr G AT
& 1 gty FawdY Ty 7 qaware,
CEC L EEAC I 1 Eu

Shri Prabhat Kar: 1 am glad my
hon. colleague, Shri Indrajit Gupta,
hag raised this discussion because |t
gives an opportunity to us to place
before the House exactly the state of
afTairs that is continuing in the jute
mills in West Bengal,

It is being said that so far as the
jute millg are concerned.  they are
not under the control of the State
Government and they have got such
a pull with the Central Government
that they can decide their own course
of action and can go scot-free, It is
not only being said; it is being p oved
now. We find the statement by the
Chief Minister of West Bengal that
this is a cash crop which is very vital
to the economy of Wes; Bengal and
naturally this state of affairs should
not be allowed to continue, But so
long these things are allowed to move
in their own way under the direction
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of the Central Government and with-
out their really going into the matter.
I would say it is because of the ignor-
ance that they possess or at least
manifest evidence of ignorance, if at
all.

The othe. day we had a discussion
about the fall ia prices of jute. The
reply of the Government was that the
prices were ruling at Rs. 51, During
the last seven days, according to
figures given in the papers, the prices
are going down and they have gone
down to Rs. 36. It is strange that
Government do not know about this.
I do not know whether these facts
are being delibe -ately concealed or
they are represented as the IJMA
wants them to be represented. This
is the state of affairs.

This block closure is alleged to be
due to the shortage of raw jute. As
we have pointed out while discussing
the matter with the State Govern-
meat, it may be that in some of the
mills there is a shortage of raw jute
because of their not properly hand-
ling the jute or their having resold
it. But in the majoritv of cases, jute
stocks are there and it was not neces-
sary to have to resort to block closurec.
If it was at all necessary, some jute
mills might have to be closed. but
the other jute mills may have conti-
nued. But the IJMA not only with a
view to put pressure on the jute
growers but also perhaps to boost up
their exports, have impressed upon
the Government—or, 1 should say,
forced the Government—to agree to
their proposal for block closure,

Today it is being admitted that so
far as this allegation of shortage of
raw jute is concerned, it is comple-
tely a myth in the sense that when
raw jute is coming in the market,
they are not purchasing it. The result
is that prices are going down. If
really there is shortage, can anybody
say that the raw jute coming in the
market will not be purchased? When
it is really goilng abegging in the
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market. how is it not possible for
them to purchase it? They had three
intentions. One was to boost up the
prices of export with a view to earn-
ing more profit. The other was to
deprive the workers, numbering about
two lakhs of their legitimate wages.
The third thing wag that they want-
ed {0 sce that the prices of raw jule
went down. That was the intention
of the block closure of the milis and
the Central Government was a purty
to such a demand of the Jute M'lls
Association, in regard to a commodity
which is most important and vital for
earning foreign exchange.

Sir, since 1959, when the price of
raw jute was going down, we have
been urging on the Government to fix
the minimum price of jute. They
refused to do so. Today the Chief
Minister of West Bengal  says that
there is a case for it and it should be
done  A. myv hon. colleague, Shr’
Indrajit Gupta said, thisg is the year
of 1961, —February of 1952 is =oon
coming. In 1959 it was not thought
necessary, although all reasonable re-
quests were made. The House may
be aware that at that time the price
of raw jute went down to Rs. 30 a
maund. Next year, less area was
under jute crop and because of that
prices went up. Prices no doubt went
up, but the poor cultivator did not get
even the amount which  he should
have got. From the cultivator it was
purchased for Rs. 50: when it passed
from the cultivator to the middleman
the price went up to Rs. 70. Because
of the high prices which prevailed last
vear, this vear the crop is good; the
acreage under jute was larger than
last year's. Following their usua!
method, there has been block closure
of the mills. Their policy is to curtail
producton. not pay the full wages to
the workers: when the raw jute comes
to the market not to purchase it and
the jute grower is forced to sell it at
a price fixed by the IJMA. This policy
results in the penalisation of the culti-
vators; they will not be paid their due
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share, or fair prices; the workers will
have to suffer in the form of losg of
wages.

In regard to their attempt at boos-
ting up of prices, there are parties
stronger than even the IJMA. It may
Le possible for the IJMA to force
the Government to agree to their
demands, but it is very difficult to
make the importers from abroad to
purchase at the prices fixed by IJMA.
The Central Government is having a
meeting. But who are the persons
who are going over there? Is it the
representatives of the sections who
are affected, representatives of dea-
lers, shippers, workers or cultivators?
No. it is only the IJMA and the Cen-
tral Government., I do not know
whether even all the  State Govern-
ment's  representatives  who are in-
terested in the jute trade and jute
crop would be present. It may be a
talk between the IJMA representatives
and the Central Government.

Now, an important point arses.
This is a very important crop so far as
the Stat¢ of West Bengal is concerned.
Enough bungling has been allowed by
the inaction of the Central Govern-
ment. The time has come when the
matter wll have 1o be dcalt with
with a stronger hand. That is why 1
suggest that so far as the buffer stock
is concerned, under no circumstances
should they be allowed to be dealt
with by the IIMA Government should
take charge of the buffer crop and
Government should also fix the mini-
mum price. They should go into the
market for purchasing the raw jute
and at the same time encourage more
and more exports. We have, for the
past three days been discussing the
Third Plan and speaking uabout en-
couragement of cxports. Here is a
commodity which is one of the most
important foreign cxchange earners.
But it is left at the mercy of persons
who have got no other intention but
to earn profit and increase their profit
at the cost of government revenues,
at the cost of workers and at the cost
of cultivators. Thiz should not be
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allowed. This matter should be borne
in mind because under ne circums-
tances the jute cultivators or the jute
workers are gong to allow such
things because they have raised in a
movement and they have gone on
hunger strike. Today we find that
this is the gtate of affairg in the IJMA..

Mr. Chairman: The hon. Member's
time §s up.

Shri Prabhat Kar: One sentence,
Sir and 1 have finished. Now that
the problem has been understood by
the Government, 1 hope that they
would deal with it squarely so that
there may not be any further occasion
for such a th ng.

Shri A. C. Guha (Barasat): Sir, the
question of the price of raw jute came
up before this House many times from
the time of the Korcan boom in 1850-
51. Rcepeatedly, the Members of this
House, bulonging cven to this side of
the Hous¢ made the demand that the
m.nimum price of raw jute should be
fixed to safeguard the interest of the
glower. The Government's ground
for the refusal of that demand was
that the jute goods were more or
less solely an export commodity and
«0 we had to depend upon the export
markct. Therefore, we cannot fix any
minimum price for raw jute. This is
a very lame cxcuse, that they are
giving. The year before last, 1959,
there was a crisis in the jute market
and the price of raw jute fell down
to nearabout Rs. 20 and repeatedly
from thiz side also demands were made
that the Government should come for-
ward with some proposal of price sup-
port. At the last moment, Govern-
ment came forward with a scheme for
the State Trading Corporation to pur-
chase raw jute. That came almost
something like a joke because I think
the STC could not purchase more than
4-8 lakh maunds of jute. It could-
not touch even the fringe of the prob-
lem. Last year there was a bad crop
and the price of raw jute shot up at
an abnormally high rate. Not that
the whole benefit of this price was
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received by the growers. I think a
major share of it went into the pocket
of the intermediaries. Then also we
tried that somcthing should be done
to control the price.

No industry can hope to flourish
with such sudden variation in prices
of the raw commodities. In 1959 the
price wag near about Rs. 20 but in 1960
the price went up to about Rs. 60—
three times the price of the previous
year. Naturally our customers ab-
road bccame shy of purchasing it
But the blame is on the Government,
their utter negligence and persistent
refusal to understand the problem led
to th's position that now the foreign
customers are thinking of substitutes.
Some years ago, the problem was not
tackled properly and so some jute
mills were set up in some foreign
countries, particularly European coun-
‘tries. That hampered our jute indus-
try. Pakistan has also started jute
mills and they are also producing jute
goods which is another handicap for
us. We are no longer in the happy
Pposition of being monopoly producers
of jute—raw or manufactured goods.
So, the Government should be all the
more careful because the jute goods
‘give us a foreign exchange of Rs. 125
crores to Rs. 135 crores annually, and
if properly nursed, they will bring us
much more foreign exchange.

This year a crisis has been created
practically by the IJMA by starting
a sort of pressure tactics. I am not
using these words “pressure tactics”
by myself. I am quoting it from the
words used by the Minister in the
Government of West Bengal who
was a Member of this House up to
1957. He has used thig word, and it
has been quoted by the Mover of this
motion also. All along the Govern-
ment's plea has been that the IJMA is
a very powerful and well-organised
body. I think that that is all the more
reason why the Government should be
more careful about dealing with the
IJMA. In 1950 or 1831, when there
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was the Korean boom, I think the
Chairman of the IJMA was nominated
as the Jute Controller on behalf of
the Government of India.

Shri Indrajit Gupta: Mr. Walker.

Shri A. C, Guha: So, it is practically
from the beginning of our Independ-
ence that we have been surrendering
the jute policy to the IJMA. I do not
wish to make any personal insinuation.
But, if the Government have taken
carc to enquire into the personal earn-
ings of the Chairman and other mem-
bers of the IJMA in those days, if
even the income-tax department has
madc¢ a proper cnquiry into it, then,
many revcelations would have come to
the notice of the Government. Any-
how, this is not the first time that I
am making these allegations or com-
plaints. I have been repeatedly mak-
ing them. Only four days ago I made
this complaint, namely, that the Gov-
ernment had practically surrendered
their initiative as  regards the  jute
industry to the IJMA. The statement
la‘d on thc Table of the House on the
16th of this month is a sorry docu-
ment. It has been drafted by the
Secretariat, by people who have hard-
ly any contact with the problem or
with the pcople affected by the jute
industry.

About the labourers, I think my hon.
friends on that side have made their
remarks. Anyhow, even at the time
of the block closure, the labourers
were getting some lay-off compensa-
tion or something like that. But as
regards the jute growers, they are
practically ruined financially by these
tactics resorted to by the IJMA every
year at the beginning of the jute sea-
son. The price of raw jute has gone
down not to Rs. 32 or Rs. 35 per
maund—it may be the price at the
mill gate—but really to Rs 25, Rs. 26
or Rs. 27 in the rural market. That
is the real price now in the rural mar-
ket. There is always a big gap bet-
ween the rural market and the mill
price—the gap being fillled up by the
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intermediaries profit. Even today, I
have received a letter that the price
or raw jute in the rural market is
about Rs. 25 per maund. The cos. of
production cannot in any case be less
than Rs. 35 to Rs, 40 under the pre-
sent circumstances. Evepn the Chief
Minister of Wes; Bengal has made a
suggestion that the minimum price of
raw jute should be fixed. I think the
Central Government will now take up
the matter seriously and try to do
something. But immediately some
steps should be taken to check the fall
in prices of raw jute. The jute grow-
ers have not sufficient holding power.
They cannot hold the jute in  their
houses. They must sell it. But if this
annual tactics of the Indian Jute Mills’
Association jg allowed to go on ncw,
then the price will still fall down even
though they have now declared that
they will start working all the mills.
They have got sufficient stock with
them. They can be slow in making
their purchases. So, something should
be done immediately to give a price
support or to push up the price
of raw jute in the rural.
markets I do not mean the raw jute
price prevailing at the mill gate.

This industry in al] ity three phases
is a monopoly industry. The inter-
mediaries who are the purchasers of
raw jute, the millowners and the ship-
pers or the exporters are al] practi-
cally the same set of persons appear-
ing in different roles. This monopoly
contro] must be broken. I would
suggest that as the scheme was in
1959, the STC should be asked to make
purchases of raw jute in rural makets
through the warehousing corporations
or co-operative societies or whatever
machinery they can set up. The pri-
vate intermediaries should not be
allowed to make purchases as and
when they may choose. Shri Phanl-
bhusan Sen presents a very pitiable
picture of the jute growers. The poor
jute grower brings the raw jute to the
market from 10 or 12 miles away. The
intermediaries say, “We would not
purchase it”. The poor grower has to
sell it at whatever price the interme-
diaries offer. Such a condition ghould
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not be allowed to continue. Therefore,
the STC or some other Government
machinery should be put into opera-
tion to make purchases of raw jutc in
rural markets.

Also, the export of jute goods should
be taken over by the STC. That is a
very much easier things. I can under-
stand there may be gome difficulty in
setting up organisations throughout
the rural markets in Assam, West
Bengal, Bihar and certain portions of
Orissa and UP also. But as regards
export, there is no such difficulty. STC
can immediately take up the work of
cxporting jute goods to foreign mar-
kets without leaving it to private initi-
ative.

My suggeciion ig that a minimum
price should be fixed and that should
be done immediately, so that this year
the jute growers may get a proper and
economic price for their production.
I know there cannot be any price fixed
for all times; it will vary according
to market conditions and world de-
mands. The purchase of raw jute
should be done immediately from this
year through the STC or some other
Government machinery. The export
of jute goods also should be made
through the STC. We should see the
position of the Government of India
and the Government of West Bengal.
This association i.e. the IJMA. has
been flouting the directives and instru-
ctions of the Government of West
Bengal and of the Labour Minister of
West Bengal. He is a small person
and they could have the courage to
Aout his instructions. It requires a
personality like that of Dr. B. C. Roy
to cajole the jute mills association to
come to some reasonable frame of
mind. It is not because of the Govern-
ment. but because of the personality
of Dr. B. C. Roy, I should say. This
Government should take a more firm
attitude about this jute  industry.
Otherwise. our whole export of Rs. 130
crores or Rs. 140 crores annually
would be in difficulty and we would
not know what will happen to it ulti-
mately. Those who are only interest-
ed in personal profit of the day should
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not be entrusted with this important
monopoly  function of purchase,
muanufacture and export of jute.

Shri N. B. Maiti (Ghatal): Sir,
this crisis is a mill-made crisis. It has
been made by the Indian Jute Mills
Association. This crisis has got the
most baneful effect on the jute gro-
wers of the country. In the chain, the
jute growers have been the worst
sufferers along with the labour popu-
lation. This link consists of the
Indian Jute Mills Association at the
apex, lthe traders and the middlemen
and the labour and jute growers. Un-
less both the State and Central Gov-
ernments take adequate measures, it
will be very difficult for the industry
to survive, The growers of jute have
always been the¢ playthings in the
hands of the Indian Jute Mills Asso-
ciation. Sometimes they lower the
prices and sometimes they push up the
prices a little. In this way, year after
year they have been suffering. There
is no stability in this industry.

18 hrs.

I am very sorry to observe that even
the Central Jute Mills Committee is
also a hand-maiden in the hands of
the Indian Jute Mills Association, It
is a thing which hclps the industry,
and it is monopolised by this Associa-
tion. What has got to be done in
this respect” My hon. friend Shri
Gupta hag suggested certain  things.
Shri Guha has also suggested certain
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things. I would suggest that two sets
o' work have got to be taken up in
hand by the Government. The Central
Government in consultation with the
State Government should either fix
up a minimum price of jute—Shri
Gupta suggested, if I remember corre-
ctly, Rs. 45

Shri A. C. Guha: There cannot be
a price flxed for all times; prices will
vary according to market conditions.

Shri N. B. Maiti: The fixation of
r-ice of jute has been a p-oblem for
muny years, For 20 years or even
more this hag been there. Therefore,
there should be some fixation of price.
If the mills do not buy the jute, then
1 would suggest that Government
should enter the field and take over
the jute production. My suggestion
is that the Government
should take upon itself the task of
producing jute so that the mills may
come to the proper frame of mind.

Mr. Chairman: Shri Ghosal:

Shri Aurobindo Ghosal (Uluberia):
Mr. Chairman, Sir

Mr., Chairman: The discussion
would be continueq tomorrow at
5.0 p,Mm. The hon. Minister may con-
tinue tomorrow.

18.03 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday, August
26, 1961 /Bhadra 3, 1883 (Saka).





